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‘+{Bogus voters in Uttar Pradesh

*172. SHRI V. K. SAKHLECHA:
SHRI B. S. SHEKHAWAT:
DR. RAMKRIPAL SINHA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state:

() whether Governments® attention
has been drawn to a news-item which
appeared in th daily “Motherland” of
the 12th April, 1974 to the effect that
40 lakh persons enrolled as voters
during  the recent Uttar Pradesh elec-
tions were bogus; and

(b) if, so, what are the comparative
figures in regard to the number of
persons over 21 years of age given by

the Census Commission as on the elec-
tion date in Uttar Pradesh along with the

number of enrolled voters in that state?)
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fITHE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI H.R.
GOKHALE): (a) Yes, Sir.

(b) The total electorate for the General
Election in Uttar Pradesh held in February
1974, was 49,865,765, The Census Com-
missioner has not furnished the number of
personls Over 21 years of age on the election
date in Uttar Pradesh,
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Allegations by the Indian Oil Employees
Union Eastern Branch

#]173. SHRI BHUPESH GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(2) whether the Indian Oil Employees
Union, Eastern Branch, has made serious
allegations of corrupt practices in the Mar-
keting Division of the Indian Oil Corpora-
tion relating, inter-alia, to transport opera-
tions by contractors, store purchases,
pilgerage, supply of water instead of oil,
an

(b) if so, whether Government propose
to probe into these allegation by an enquiry
commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.

(b) Allegations made by the unions were
investigated by the IOC and corrective
action was taken as necessary.
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‘[Labourers appointed on contract basis

*174, DR. RAMKRIPAL SINHA:
SHRI SUBRAMANIAN SWAMY:
SHRI PRAKASH VIR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state.

(a) what is the number of Ilabourers
who have been appointed to work on
contract basis in various zonal railways
zonewise; and

(b) what action has been taken to
ensure the minimum wage and other
benefits to these labourers as provided
to other employees of the railways per-
forming the same nature of work?)
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F[THE DEPUTY MINISTER IN THE
MINISTRY OF RAJILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b)
A Statement giving the information is
placed on the Table of the Sabha.

Statement

(a) The approximate number of labourers
engaged by the contractors for execution
of contract works on the Zonal Railways
is as follows:

Railway Number
(1) Central 6,744
(2) Eastern 14,014
(3) Northern 8,742
(4) North Eastern . 'f’_ 7,000
(5) Northeast Frontier ' 5,946
(6) Southern . 12,811
(7) South Central . 7,338
(8) South Eastern 8,641
(9) Western 19,413

ToTAL . 90,649

(b) Railway Administrations have been
instructed to introduce a suitable Clause
in the Contracts executed by them requiring
the contractors to comply with the relevant
provisions of the Contract Laour (Regula-
tion and Aboilition) Act relating to pay-
ment of the statutory minimum wage or the
reasonable wages, as the case may be, as
also the various amenities stipulated therein.

Releasing of Furnace oil to small scale
Industries

*175. SHRI GANESH LAL MALI:
Will the MINISTER OF PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the Indian Oil
Corporation is not releasing furnace oil to
small scale industrial units despite issue
of pemits in their favour by the Haryana
Government;

$[ ]English translation.
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